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¥ﬁq- In the Central Administrative Tribuna
SR | | Calcutta Bench

OA N©,1309 of 1997

Present : Hon'ble Mr. Dy Purkayastha, Judiéial Member

e

Gouri Rani Das & Anr.
Vs,
Government of India Press

For the.AppliCant 4 None

For the Respondents: Mr. B. Mukherjee, Advocate

Hea;d on : 18_9-98 : ' ‘ mite of Ju!een‘t : 19‘9-980

ORDER

,it is found that applicafion was ‘dismissed for default
eérlief on 8.6.98'and'5ubsequent1y, on the prayer.méde by the
applicant, it Was:restoréd for hearing after setting aside the
order of thé dismissél. To-day also none appears on behalf of
the applicant. Ld..Advocate Mr, Mukherjee is present on behalf

of the respondents. Thereby, application is dismissed for default:

( P, Purkayastha )
Member (J)



